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Income Tax Inspectors

1867. Shri Hukam Chang Kachha-
vaiya: Will the Minister of Finance
be pleased to refer to the reply given
to Unstarred Question No. 1678 on
the 1st October, 1964 and state:

(a) the measures taken or propos-
ed to be taken to remedy the hard-
ship caused to the Inspectors of In-
come-Tax who passed the examina-
tion for the Income-Tax Officers much
earlier and have not yet been pro-
moted;

(b) whether it is a fact that the
Direct Taxation Enquiry Committee
gave a favourable recommendation
with which the U.P.S.C. also agreed;
and

(c) if so, the reasons for not accept-
ing the recommendation?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) Promotions to
the post of I.T.O, Class II are made
by ‘selection’ on merit. Income-tax
Inspectors who have inter alia passed
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the IT.O’s Examination are eligi-
ble to be considered for promotion
Promotion is thus made by selection
and not in the order of the date of
passing the 1.T.O.’s Examination. Pass-
ing of the Examination by an Ins-
pector is only a condition of eligibi-
lity for consideration. There is thus
no question of any hardship being
caused to the Inspectors in question.
On passing the I.T.0O.s Eaxmination,
the Inspectors get two advance incre-
ments (in their grade) as an incen-
tive for passing the examination.

(b) and (c). The DT.AEC. had
recommended that seniority for pur-
poses of promotion to the next higher
grade should be worked out with re-
ference to the date or year of passing
the prescribed examination. It was
not found possible to accept the re-
commendation as it would have in-
volved regulating of candidates for
the examination.
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